ACT No. XVIIT OF 1908.

Passep BY THE GoverNor GENERAL oF INDIA 1y CouNciL,

(Recewed the assent of the Governor Geneml on the 18tlz
- - December 908) -

Shipping Act, 1880.

F HEREAS it is expedient further to amend the
V11 of 1880. . Indian Merchant Shlppmg Act, 1880 ; It is here-
by enacted as follows :—

1. (I) This Act may be called the Indian Mer-
chant Shipping (Amendment) Aot, 1908 : and

or dates as the Governor General in Council may, by
notification in the Gazette of India, direct either
generally for all foreign ships or specially for the
ships belonging to any specified foreign countries. The
rest of this Act shall come 1nto force on the first day
of J anuary 1909.

: (1) In section 8, clause (&), of the Indian
VIT of 1580, Merchant Shipping Act 1880, after the word ¢ or *?
the words * to any sailing sh1p of less than one hun-
dred and fifty tons register employed * shall be
inserted. :

' - (2) To the same sectlon the following shall be
added, namely :—

“ The Governor General ' in Council may, from

.- time to time, by notification :in the Gazette of India,

“exclude from or bring again within the operation of

sections 83 to 48, inclusive, any class of steamshlps of

less than one hundred and fifty tons register which

are employed in plying coastwise between ports
situate in Indla and Ceylon, and do not carry cargo.
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8. In section 4 of the said Act, in the deﬁmtm
of “ unsafe ”’, after the word * intended the follow
ing words shall be inserted, namely :—

“ and a ship shall be deemed to be —unsa.fe when
80 loaded as to submerge in perfectly smooth salt
water the centre of the dise indicating the load-line.’?

4. For section 85 of the said Act the followmg
shall be substltuted namely :—

¢ 83, The provisions of this Act for the prevention
of the overloading and improper loading of British
ships and for the marking of deck and load-lines on
British Indian and British ships shall, with the excep-
tion of sub-sections (2) and (3) of section 35, apply
to foreign ships also. when in ports of British India,
unless such foreigz ships, if in ports of the United
Kingdom, would be entitled to the benefit of a direc-
tion of His Majesty in Council under section 446 of

“the Merchant Shlpplng Act, 1894 :

Provided that nothing in this section shall apply
to any foreign ship not bound to a port in British
India which comes into any port in British India for
any purpose other than the purpose of embarking or
landing passengers or taking in or dlscharglng cargo
or takmg in bunker coal :

Provided also that in the case of the detention of

a foreign ship the application of the provisions of
this A.ct shall be subject to the followmg modifica-

tions, namely :—

(i) a copy of the order for the provis’ional
detention of the ship shall be forthwith
served on the consular officer for the
country to which the ship belongs at
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or nearest to the port in which such_'

ship is detained ;

11) the consular officer, on the request of the

owner or master of the ship, may require
that the person appointed by the. Local

the ship shall be accompanied by such

Government under secfion 8 to survey

person.
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‘had not been ‘made, and . the owner and

master shall have the ‘like appeal to a
Court of Survey touching the report of
the surveyor as is hereinbefore provided
in the case of a British skip; and ‘

- where the owner or master of the ship

appeais to the Court of Survey, the con-
sular officer, on his request, may appoint
a competent person to be assessor in the
case in lieu of the assessor who, if the
ship were a British ship, would be ap-
pointed . otherwise than by the Local
Government,” -




